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Settlement Organisation

3901. Shri M. Rampure: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
employees of the Settlement Organisa-
tion of the Department of Rehabilita-
tion, are still temporary in spite of
their 18 years’ service;

(b) if so, the steps being taken to
make them permanent; and

(c) how much more time it will
take?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R. Chavan): (a)
Yes, Sir, but all of them have not put
in 18 years’ service in the Organisa-
tion.

(b) and (c¢): Employees can be made
permanent only against available per-
manent vacancies. Ag the work in
the Chief Settlement Commissioner’s
organisation is not of a permanent
nature, it has not been possible so far
to convert the temporary posts in that
organisation into permanent ones, ac-
cording to the existing orders. A de-
cision has now been taken according
to which a percentage of temporary
posts in such organisations can be
made permanent. Action is in hand
to implement this decision.

Aided Private Educational Institutions

3902. Shri Sarjoo Pandey:
Shri Warior:
Shri Hukam Chand
Kachhavaiya:
Shri Vishram Prasad:
Shri Yudhvir Singh:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Delhi Parents Teachers’ Council sub-





